\ | TEM NO. 4 COURT NO. 5 SECTI ON XVI

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS
I.ANCS. 4 &5 in CONMT. PET. (C) No. 229/2013 In C. A No. 7290/ 1994
Bl HAR STATE ROAD TRANSPORT K. UNI ON ( REG 642) Petitioner(s)
VERSUS
S K CHAUDHARY & ANR Respondent ( s)

(for direction and exenption fromfiling appeal paper books and
of fice report)

W TH

CONMT. PET. (C) No. 71/2016 In C. A No. 7290/1994

(Wth appln.(s) for exenption fromfiling appeal paper books and
O fice Report)

CONMT. PET. (C) No. 72/2016 In CONM. PET. (C) No. 431/2013 In C. A No.
7290/ 1994

(Wth appln.(s) for exenption fromfiling appeal paper books and
O fice Report)

Date : 29/02/ 2016 These petitions were called on for hearing today.
CORAM :

HON BLE MR JUSTI CE J. CHELAMESWAR

HON BLE MR JUSTI CE ABHAY MANOHAR SAPRE

For Petitioner(s)

I A No. 4l NCP229/ 13 M. Rakesh K. Khanna, Sr. Adv.
M. Raj eev Si ngh, Adv.
Ms. Shefail Jain, Adv.
M. Fuzai | Khan, Adv.
M. Raj esh Prasad Si ngh, Adv.
CC 71/ 2016
CC 72/ 2016 M. Shiv Ram Shar ma, Adv.
For Respondent (s)
A 4 &
in CC 229/2013 M. Alit Kr. Sinha, Sr. Adv.
M . Tapesh Kumar Singh, Adv.
M. Mohd. Waquas, Adv.
M. Shashank Si ngh, Adv.

Signature Not Verified

Digitally signed by
DEEPAK MANSUKHANI
Date: 2016.02. 29

16:39:46 | ST
Reason:
-2
UPON hearing the counsel the Court nmde the follow ng
ORDER

A No. 4 &5 of 2015 in Contenpt Petition(C) No. 229/2013

in Cvil Appeal No(s). 7290/1994

Lear ned seni or counsel appeari ng for t he petitioner seeks
perm ssion to withdraw the I As. Perm ssion is granted. I.A No. 4

& 5 of 2015 are accordingly dismissed as withdrawn in ternms of the
si gned order.



Contenpt Petition(C) No. 71/2016
Contenpt Petition(C) No. 72/2016

M. Tapesh Kurrar Si ngh, | ear ned counsel seeks
permi ssion for four weeks to file reply. Permission is
gr ant ed. List the matter after four weeks.

( DEEPAK MANSUKHANI ) (1 NDU BALA KAPUR)
COURT MASTER COURT MASTER

(Signed order is placed on the file)
IN THE SUPREME COURT COF | NDI A
CIVIL ORIG NAL JURI SDI CTI ON

I.A NO(s). 4 & 5 OF 2015
I'N
CONTEMPT PETI TION(C) No. 229/2013
I'N
ClVIL APPEAL No. 7290/ 1994

Bl HAR STATE ROAD TRANSPCORT K. UNI ON

(REG 642) Petitioner(s)
VERSUS
S K CHAUDHARY & ANR. Respondent (s)/ Al | eged Cont emmor (s)
ORDER
Lear ned seni or counsel appeari ng for t he petitioner seeks
permi ssion to withdraw the | As. Permission is granted. I.A No. 4

& 5 of 2015 are accordingly disnissed as wi t hdrawn.

(J. CHELAMESWAR)

(ABHAY MANCHAR SAPRE)
NEW DELHI
FEBRUARY 29, 2016.



